- CENTRAL ADMINfSTRATIVE'TRI@UNALLAJABALbUR BENCH, JABALPUR

Jabalpur, this the S5th day of February, 2004.

Original Application No, 829 of 1999

Hon'ble Mr. M,P, Singh, Vice Chairman

Hon'ble Mr. G.Shantheppg, Judicial Member

Bharat Lal Yadav,

Son of Shri Jamuna Prasad
-Yadav, aged about 27 years,

Working as Lower Division Clerk

at Central Excise & Custom

Department, Bhopal, M.P.

(By Advocate - Shri Prashant Singh)

1.

2.

3.

4,

3.

VERSUS

Union of India,

through Secretary,

Department of Central Excise &
Customs, New Delhi.

The Commissioner,
Central & Excise Haad Quartars,.
Raipur, M.P. ¥

Dy. Commissi oner(P&Y)

Central Excise & Customs,

, Raipur. M.P.

Ajit Kumar Koshta,

Son of - Not Knouwn,

working as L.D.C. at Central
Excise & Customs Head Quarters,
Raipur, M.P,

Shekh Answvar,

Uorking as LoDoCo. »

Central Excise & Customs, Head
Quarter Raipur, M.P,

APPLICANT

RESPONDENTS

| (By Advocate - Shri S.A. Dharmadhikari Por official respondantsg

Nons for private respondents)

ORDER (oaagl

gz M.P., Singh Vice Chairman -

By filing this OA, the applicant has prayesd for

a direction to the rospondants to delete the name of the

applicant from the S1, No. 96 from ths Seniority List

dated 21.7,99(Annexure-A-13 and he be placed over and abova.

respondent No.4 and alsc grant all the congequential

benefits to the applicant arising out of the factum granting

him propotion'u.a.f 21.12.,95 i,e. the date of promotion of

the respondent No., 4.
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2. The brief Pacts of the case ars that the applicant
as wedl ashprivata respondents Nos. 4 & S were initialiy
appointed as Sepoy in the office of Central Excise and
Cﬁstoms department. Subseguently they had besen promoted
to the post of LDC against 10 percent quota sarmarked for
' departmental candidates. The respondents have issued

a éaniority list Annexure-A-12 in which the name of the

4 and : 73 and 14 respectively
respondent No./8 appears at seriol No./®ixwhersas the
name of the applicant finds figure'at\éariol No. 96,
After publication of the seniority list, the applicant has
come to knogtzaz has been placed moch Jumsior to respondents
Nos. 4 & 5 vhezeas he i§ senior to them and his name should
ﬁavo been shosﬂzgzih'the respondents., He has filed 8n«
representatioh to the respondsnts to correct the seniority
and placed his name at an appropriate placé-én the seniority
list. _Tili now, the respondents have not taken any decision
on his representation. On this,flaarnad counsel for the
rcspbndcnts’states that the applicant, without waiting for

the decision on his representation has rushed to this

Tribunal and filed this OA for aforesaid reliefs.
shi]md’th—

3. The learned counsel for the applicant will feel
"

satisfied if the respondents are directed to decidaé7the

fupresentntion of the applicant pending before them,

The learned counsel for the respondents has no objection.

4, " In the circumstances, we feal that the ends of justice
u{}lybe met if Ue:.direct the applicaﬁt tofile a fresh

deté&;nd rapresentation vithin a periéd of one month, If

the applicant complies with the above direction, the
respondents are directed to decide the said representat ion

of the aplicant by passing a reasoned and speaking order
within a period of two months from the date of receipt of

. the repressndation, The respondents are also directed that

while deciding the representation of the applicafat they
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should grant him the personal heﬁtiﬁg, if so requested
by the applizant. In case the cladm of the applicant is
accepted by the respondents, the applicant will be

entitled for all consequential benerits.

Se With the above directioss, the 0.A. is disposed

with no order as to costs.
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Judicial Member , Vice Chairman
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